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‘Hon'ble Ohri o, Sahu,’ Member (A)

_Heard‘ Shri R.C.Sinha, counsel for the

applicant assisted w48t Shed R. Charm in

0A-70 of 199G along with the OA-G8 Of 1996 ia

uhéech lcard Shri Ganesh Prasad Singh, counsel

fof the applicant and heard Shri Lalit Kishore,
Additional Standing Counsel for the respondents

in both the casel, ileard sﬁri/ 3,N.Yadav, counsel

for the State of Bihar in both the cae;es.

Shri falit Kishore, counsel for the respondents

05 . 1\ & 2 in both the cases submits that he

aid not:. axsuy have enough time t> pre.are the case

as briefs in both the cases have been hanced over to.
h‘i‘.m‘ 2-3 days back, lie prays ‘for time, At hiis rcquest

the case 1s ad_ourned to 9.2.95 for admission

( B, Sz;hu )
Member (A)

along with another case,




C.Az~ 70/96

+

2/20, 2.1996 . - Hon'ble Mr, K.D.33ha, Member &)

! - Heard the ledrned counsel for the parties,
Shri Ganesh Prasad Singh, learned counsel appedrs

for the applicant in O.A, -68/96, Shri R.Shirma, learned

counsei appedrs for the applicant in O, A, -70/96 and .

Shri L.N.Das for the applicant in O,A, -80/96., Shri

B. N. Yadax}, léarned éduﬁsel appears for the fespondents

T -‘ State of Bihar, Also heard Shri Ram Chandra Jha,

i ledrned counsel who submits on beh2lf of the intervenors
that he has fz.led an M &, which should be listed |
and hedrd alongwith these applications.

-2, © Mr. Yadav, learped counsel for the State of

Bihar submits that the select list for appointment

T of State Police Officers to the cadre of I1.P,S, for
" the yeaf 1995 has been duly. approved by the U.P.S.C,
a@nd ha@s been received by, the State Government on
Lo119, 2, 1996. Atténtion.was also’invited to the submissions
' made on behdlf of the State of' Bihar in para 5 of the
- WHXAOG{KWKX written statement flled (in O, A, -68/96)
" wherein it is stated that "It is a fact that State
- Government have intimated to the U,P,S.C. that the
Select Committee Meeting for 1996 md&y be conven:ed any

time in Februadry, 1996 but no proposdl has b.en

submitted to the U,P.S.C, Since no proposdal has been

g submitted to the U,P.S,C, the question does not arise

.i to stay the éonvening of the meeting for 1996",

3. Against this backgfound, the counsel for the
partles, with consent prays for ad_] ournment of the
O.As, to 7.3,1996 to consider Lhe questlon of admission

anu grant of interim relief, P.T. O,



' | o 4. - In thé conspectus of fécts a%nd circumétances
&g above, “the mattef: is adjourned to 7.‘23. 1996 and F_ir\i

the meanfimé, ti’{e respondents, State of Bih&r shall

"act upon the Sclect List for the year 1995, =5 aforesaid,
in accoi‘daﬁce witH rélevant_ rules, The i{j_nt@rvenors”
appiicf{tic‘)r; be z1so listed alongwith thi‘ese -'O;Eas. on

7. 3.1596.

5.,  0O,A -624/95, which is stéted|to be @ similcr
‘ cése and stands admitted/be &lso listed! on 7.3.1996.
A} - - ” ‘
: -
Be . 'Let & copy of this order be given to the

_ lesrned counsel for the parties, ’
.

. D:-Sa‘h“ '
MES, ' ‘ S . /M‘g?nber (A)
; ' . . . . ’ . 1‘ s
3/19.03.96 Counsel for the applicant : Shri R.C.Sinha

Counsel for the State of : Shri B.N.vadav.
‘Bihar - Respondent. !
|

shri R.C.Sinha, léarned counsel forithe

apglicant makes statement that the relief Snght in

the Q.A. has already been granted to the applkcantL\’le,T@%’M
Herce, the o A, has become infructwus.,. It is accor-

dingly dismissed as withdrawn,’ '

SKJT L, L : (N. K.Ve{:vj

Menber (A)
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